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West Bengal Act XXIV of 1961’
THE WEST BENGAL OFFICIAL LANGUAGE
ACT, 1961.

West Ben. Act XXIIT of 1963.
AMENDED .. | West Ben. Act XIX of 1964,

West Ben. Act XXXIX of 1973.

West Ben. Act I of 1987.

[{1th November, 1961.]

An Act to provide for the adoption of the Bengali language as the
language to be used for the official purposes of the State of
West Bengal including purposes of legisiation.

It is hereby enacied in the Twelfth Year of the Republic of India, by
the Legislature of West Bengal, as follows:—

1. (1) This Act may be called the West Bengal Official Language Shortte
Act, 1961. and extent.
(2} Tt extends 1o the whole of West Bengal,

2. With effect from such date,? not later than four years from the Languageor

date of commencement of this Act, as the State Government may, by ~|2BugEst©
notification in the Official Gazerie, appoint in this behalf — olTicial .
(a) in the three hill subdivisions of the district of Darjeeling, fh“e"';’:f;"

namely, Darjeeling, Kalimpeng and Kurseong, the Bengali
language and the Nepali language, and

(b) elsewhere, the Bengali language,

shall be the language or languages 10 be used for the official purposes of
the State of West Bengal referred to in article 345 of the Constitution of
India, and different dates may be appointed for different official purposes
or for different areas in West Bengal:

Provided that the issue of any such notificalion shall be without
prejudice to— :

(i) the vse of any language other than the Bengali language
which is authorised by or under any law for the time being
in force to be used for any purposc in any of the civil or
criminal courts within the State of West Bengal, and

(i} the use of the English language in the examinations
conducted by the Public Service Commission, West Bengal.

'For Stalement of Objects and Reasons, see Ihe Caleutta Gazetie. Exiraordinary, dated
the [2th Seplember, 1961, Part [VA, page 2324: for proceedings of the West Bengal Legislative -
Asscmbly, see the proceedings of the meeting of that Assembiy held on the 25th September,
1961; and for proceedings of the West Bengal Legislative Council, see the proceedings of the
meeling el that Council held on the 41h October, 1961,

“261h January, 1965. vide notificalion No, 137 Pub., daled the 8th January, 1965, published
in the Cafenirta Guzerre, dated the 21s1 January, 1965, Part 1, p. 155,

*Substituted for the words “two years™ by s. 2 of the West Bengal OfTicial Language

famenilmean &1 19583 MWocr PBan Act VYT AT DAY

e e Al be



34

Bengali
lanpuage lo
be wsed
Bills. eic.

‘Useof
Nepali
Lunguage
in neles,

repulations,

cle.

The \est Bengal Official Langnage Act, 1961,

[West Ben. Act

{(Secrions 3, JA.)

3. Witk effect (rom such date’ as the State Government may, by
notilication in the Official Gazerte, appoint in this behalf, the Beagali
language shall be the language 10 be used—

(a} in Bills introduced in, and Acts passed by, the Legislature of
West Bengal, Ordinances promulgated by the Governor of
Wesl Bengal under article 213 of the Constiwtion of India
and rules, regulations and by-laws made by the Siate
Government under the Constitetion of India or under any
law made b)' P.mrh:lmt_m or the Legislature of West Bengal;
and

(b) in rotifications or orders issued by the Siale Government
under the Conslituticn of India or under any law made by
Parliament or the Legislalure of West Bengal:

Provided 1hat different dates may be appointed in respect of different
matters referced to in clauses (a) and (b).

*3A.  Notwithsinding anything contained in section 3, with cifect
from such date® as 1he Siate Government may, by notificalton in the
Official Gazetie, appoint in this behalf, the Nepali language may, in
addition Lo the Bengali language be used for such—— |

{a) rulcs, regulations and by-laws made by the State Government
under the Constitution of India or under any faw made by
Parliament or the Legislature of West Bengal, and

(b) nolificalions or orders issued by the State Governiment under
the Constitution of India or under any law made by Parliament
or the Legislature of West Bengal,

as apply Lo the three hill subdivisions of the district of Dar_|eelmg,
namely, Darjeeling, Kahmpong and Kurscong:

Provided thal different dates may be appainted in respect of different
matlers relerred 10 in clause (a) or (b).

Explanation.—For the purposes of section 3 and this section (he words
“law made by Parliament or the Legislature of West Bengal” shall include
any law made before or alter the commencement of the Conslitution of
India by any legislature or other competent authority in the lerrilory of
India having power (o makc such a law, -

185ee foot-nole 2 on p. 373, arre.
*Seciion JA was inserted by s, 2 of the West Bengal OIT' cial Lanpuage {Amendmen) Act,
1973 (West Ben, At XXXIX of 1973).

st March, 1974, vide nonhcation No. 3136-1,PR., daied the 281h Febouary, 1974,
published in the Ca!cm.'a Gazetie, Evtraordinary, dated the 281h February, 1974, Pam [,
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The West Bengal Official Language Act, 1961, 373

XXIV of 1961.]

{Sections 4-6.)

'd,  Notwithstanding—(a) the appointment of any day under section  Continuance

2 or seclion 3 *[or section 3A] for the coming into operation of the ;’Li‘;%g‘chror
provisions thereof, or official
purposes ol
: . : : . the Siate
(b} Lhe expiration of the period of fifteen years [rom the and for use

commencement of the Constitution, the English language may, as [rom  inihe Siate
the day so appointed or from the day on which such period expires, as ~ Legistare.
the case may be, continued 1o be used—
(i) forall official purposes of the State of West Bengal for which
it was being used immediately before that day, and
(ii) for the transaction of business in the Legislalure, in addition
to any languag or languages specified in scetion 2 ar
sectlion 3.

5. Aranslation in the Bengali language or the Nepali language,  Authoritative

published under the autliority of the Governar in the Official Gazette,—  teatal
f any Central Act or of any Ordi Igated by the  gentraland
(a) of any Central Act or of any Ordinance promulgated by the gyt awsin
President, or Bengali and

. . ) . . Yepali
(b} of any notilication, order, rule. regulation ar by-law issued };;’g’u;gc_

by the Central Govroment undec the Constilution or under
any Central Act, or

(c) of any Staie Act or of any Ordinance promulgated by the
Governor, or

(d} of any notification, order, rule, regulation or by-law issued
by the State Government under the Constilution or under
any State Act,

shall be deemed to be the authoritative text thercol in such language.

6. (1) The State Government may, by notificatton in the Official Powerto
.Gazertte, make rules for carrying out the purposes of this Acl. make mules.

(2) Every rule made under this section shall be laid, as soon as may
be after it is made, before the State Legistature, while it is in session, for
a lolal period of thirty days which may be comprised in one session er in
two or more successive sessions, and if, before the expiry of the session
immediately following the session or the successive sessions aloresaid,
the State Legislawere agrees in making any modification in the rule or
the State Legislalure agrees that the rule should ngl be made, the le
shall thereafier have elfcet only in such medilicd form or be of no effecl,
as the case may be; so, however, that any such modification or annulment
shall be without prejudice to the validity of anyihing previously done
under that rule.

'Section 4 was added by s, 2 ol the West Bengal Official Language (Amendment} Act.
1V5 {Wesl Ben, Act XIX ol 1964).

*These wonds. figure and leiter within square the brackets were inserted by s. 3 of the YWest
Bengal Official Lanpuage (Amendment) Act, 1973 {West Ben. Act XX XX ol 1973).
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CHAITRA 15] THURSDAY, APRIL 5, 2018 [SAKA 1940

PART III—Acts of the West Bengal Legislature.

GOVERNMENT OF WEST BENGAL
LAW DEPARTMENT
Legislative

NOTIFICATION

No. 452-L.— 5th April, 2018.—The following Act of the West Bengal Legislature, having been assented to by
the Governor, is hereby published for general information:—

West Bengal Act IV of 2018

THE WEST BENGAL OFFICIAL LANGUAGE
(AMENDMENT) ACT, 2018.

[Passed by the West Bengal Legislarure.)

[Assent of the Governor was first published in the Kolkata Gazerte,
Extraordinary, of the 5th April, 2018.]

An Act to amend the West Bengal Official Language Act, 1961.
WHEREAS it is expedient to amend the West Bengal Official Language Act, 1961, West Ben. Act
for the purposes and in the manner hereinafter appearing; X¥IV ot 1361
It is hereby enacted in the Sixty-ninth Year of the Republic of India, by the
Legislature of West Bengal, as follows:—

Short ttle and 1. (1) This Act may be called the West Bengal Official Language (Amendment)
commencement, Act 20[8

(2) It shall come into force on such date, as the State Government may, by
notification in the Official Gazerte, appoint.
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[ParT 111

Amendment of
section 2 in West
Ben. Act XXIV of
1961.

Insertion of new
section after
section 3B.

Amendment of
section 4.

Amendment of
section 5.

The West Bengal Official Language
(Amendment) Act, 2018.

(Sections 2-3.)

2. In section 2 of the West Bengal Official Language Act, 1961 (hereinafter
referred to as the principal Act), in clause (aa), after the words “Punjabi speaking
people”, the words “‘or Kurukh speaking people” shall be inserted and for the words
“and the Punjabi Language”, the words “the Punjabi Language and the Kurukh
Language” shall be substituted.

3. After section 3B of the principal Act, the following section shall be inserted:—

“Hlsc-of Kurukh 3C. Notwithstanding anything contained in section 3, section 3A
Language in rules : :

and regulations, and section 3B, with effect from such date as the State Government
etc. may, by notification in the Official Gazette, appoint in this behalf,

the Kurukh LLanguage may, in addition to the Bengali Language, the Nepali Language,
the Urdu Language, the Hindi Language, the Santhali Language, the Oriya Language
and the Punjabi Language, be used for such—

(a) rules, regulations and by-laws made by the State Government under the

Constitution of India orany law made by the Parliament or the Legislature
of West Bengal,;

(b) notifications or order issued by the State Government under the
Constitution of India or any law made by the Parliament or the Legislature
of West Bengal;

(c) petitions and applications and replies thereof, in public offices;

(d) documents received by public offices;

(e) important Government advertisement, announcement to be published; and

(f) important signposts to be exhibited,

as to apply in the Districts or Sub-division or Block or Municipality, as the case may
be, where the population of Kurukh speaking people exceeds ten per cent as a whole
or part of the District like Sub-division or Block, as may be notified by the State
Government:

Provided that different dates may be appointed in respect of different matters
referred to in clauses (a) to (f).

Explanarion.— For the purpose of this section, the words ‘law made by Parliament
or the Legislature of West Bengal® shall include any law made before or after the
commencement of the Constitution of India by any Legislature or other competent
authority in the territory of India having power to make such a law.”.

4. In section 4 of the principal Act, for the words, figure and letter “or section
3B”, the words, figures and letters “‘or section 3B or section 3C” shall be substituted.

5. In section 5 of the principal Act, for the words “or the Punjabi Language”,
the words “or the Punjabi Language or the Kurwkh Language™ shall be substituted.

By order of the Governor,

SANDIP KUMAR RAY CHAUDHURI,
Secy. to the Govt. of West Bengal,

Law Deparrment.

Published by Law Department, Government of West Bengal and
Printed at Saraswaty Press Lid.(Government of West Bengal Enterprise), Kolkata 700 056.
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CHAITRA 15]

PART III—Acts of the West Bengal Legislature.

GOVERNMENT OF WEST BENGAL
LAW DEPARTMENT

Legislative
NOTIFICATION

No. 453-L.— 5th April, 2018.—The following Act of the West Bengal Legislature, having been assented to by

the Governor, is hereby published for general information:—

West Bengal Act V of 2018

THE WEST BENGAL OFFICIAL LANGUAGE
(SECOND AMENDMENT) ACT, 2018.

[Passed by the West Bengal Legislature.]

[Assent of the Governor was first published in the Kolkata Gazette,
Extraordinary, of the Sth April, 2018.]

An Act to amend tlhe West Bengal Official Language Act, 1961.

West Ben. Act
XXV of 1961.

WHEREAS it is expedient to amend the West Bengal Official Language Act, 1961,
for the purposes and in the manner hereinafter appearing;

It is hereby enacted in the Sixty-ninth Year of the Republic of India, by the
Legislature of West Bengal, as follows:—

HBRTHUE ARG 1. (1) This Act may be called the West Bengal Official Language (Second

commencement.
Amendment) Act, 2018.
(2) It shall come into force on such date as the State Government may, by

notification in the Official Gazette, appoint.
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[ParT 111

Amendment of
section 2 of West
Ben. Act XXIV of
1961.

Insertion of new
section after
section 3A.

Amendment of
section 4.,

The West Bengal Official Language
(Second Amendment) Act, 2018.

(Sections 2-4.)

2. In section 2 of the West Bengal Official Language Act, 1961 (hereinafter

referred to as the principal Act), in clause (aa),—

(1) for the words “Urdu speaking people”, the words *“Urdu speaking
people or Kamtapuri speaking people or Rajbanshi speaking people or
Kurmali speaking people” shall be substituted;

(2) for the words “the Urdu Language”, the words “the Urdu Language,

the Kamtapuri Language, the Rajbanshi Language, the Kurmali
Language” shall be substituted.

3. After section 3A of the principal Act, the following section shall be inserted:—
“‘(Use ofely 3AA. Notwithstanding anything contained in section 3,
amtapuri. ) A s
Rajbanshi and section 3A and section 3B, with effect from such date as the State
Kurmali e sl . e
L:ll;gmuaalges in Government may, by notification in the Official Gazette, appoint in
;‘égjl;?gns‘ ec.  this behalf, the Kamtapuri, Rajbanshi and Kurmali Languages may,

in addition to the Bengali Language, the Nepali Language, the Urdu
Language, the Hindi Language, the Santhali Language, the Oriya Language and the
Punjabi Language, be used for such—

(a) rules, regulations and by-laws made by the State Government under

the Constitution of India or any law made by the Parliament or the
Legislature of West Bengal;

(b) notifications or order issued by the State Government under the

Constitution of India or any law made by the Parliament or the
Legislature of West Bengal;

(c) petitions and applications and replies thereof, in public offices;

(d) documents received by public offices;

(e) important Government advertisement, announcement to be published;
and

(f) important signposts to be exhibited,

as 10 apply in the Districts or Sub-division or Block or Municipality, as the case may
be, where the population of Kamtapuri speaking people, Rajbanshi speaking people
and Kurmali speaking people exceeds ten per cent as a whole or part of the District
like Sub-division or Block. as may be notified by the State Government:

Provided that different dates may be appointed in respect of different matters
referred to in the clauses (a) to (f).

Explanation.—For the purpose of this section, the words ‘law made by Parliamment
or the Legislature of West Bengal’ shall include any law made before or after the
commencement of the Constitution of India by any Legislature or other competent
authority in the territory of India having power to make such a law.”.

4. In section 4 of the principal Act, for the words, figure and letter “or section
3A”, the words, Figures and letters “or section 3A or section 3AA™ shall be substituted.
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The West Bengal Official Language
(Second Amendment) Act, 2018.

(Section 5.)

Amendment of 5

LS In section 5 of the principal Act, for the words “or the Nepali language”,

the words “or the Nepali language or the Kamtapuri language or the Rajbanshi
language or the Kurmali language” shall be substituted.

By order of the Govemor,

SANDIP KUMAR RAY CHAUDHURI,
Secy. to the Govt. of West Bengal,
Law Department.

Published by Law Department, Government of West Bengal and
Printed at Saraswaty Press Ltd.(Government of West Bengal Enterprise), Kolkata 700 036.





